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Vinay Katiyar, we want to run the House. Why do you create problem?

(Interruptions)...  ...(Interruptions)... Sit  down. ...(Interruptions)...
...(nterruptions)... 3MY &R Y+l SHIE WX WFUl  ...(Inferruptions)...
.(Interruptions)... | will call you. ...(Inferruptions)... ... (Inferruptions)... 34
AR 3 SR8 WX SM8Yl ...(Inferruptions)...You go back. | would solve it.
(Interruptions)...  ...(Inferruptions)... The House is adjourned for fifteen
minutes. ...(Inferruptions)... ... (Inferruptions)...

The House then adfourned at twenty minufes past eleven of the clock.

The House re-assembiled at thirly five minufes past eleven of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

WELCOME TO MEMBERS OF PARLIAMENTARY
DELEGATION FROM RUSSIAN FEDERATION

MR. DEPUTY CHAIRMAN : Hon. Members | have an announcement to
make. We have with us seated in the special box Members of a parliamentary
delegation from Russian Federation. Currently on a visit to our country under the
distinguished leadership of His Excellency, Mr. Sergei Naryshkin, Chairman of the
State Duma of Federal Assembly of the Russian Federation.

On behalf of the Members of the House and on my own behalf, | take pleasure
in extending a hearty welcome to the leader and other members of the delegation
and wish our distinguished guests an enjoyable and fruitful stay in our country.
We hope that during their stay they would be able to see and learn more about
our parliamentary system of our country and our people, and that their visit to this
country will further strengthen the friendly bends that exist between India and
Russian Federation. Through them we convey our greetings and best wishes to
the Parliament and friendly people of the Russian Federation. Thank you.

MR. DEPUTY CHAIRMAN: Now, ShriNaresh Agrawal.

MATTERS RAISED WITH PERIESSION
Remarks against Mother Teresa by RSS Chief — (Conid.)
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MR. DEPUTY CHAIRMAN: Please address the Chair.
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SHRI ANANDA BHASKAR RAPOLU : Mr. Deputy Chairman, | associate
myself with the issue raised by the hon. Member.
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MR. DEPUTY CHAIRMAN: The names of the Members who are associating
willbe added.
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MR. DEPUTY CHAIRMAN: You have made your point. The Minister has said

what he has to say. ...(Inferruptions)...

SHRI P. RAJEEVE (Kerala): Sir, Parliament is the custodian of the
Constitution. This statement is totally against Article 25. The Government should

condemn it. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: You have demanded it, and the Minister has said
what he can say according to him. | cannot ask him te say in a particular way.
...(Interruptions)...

SHRI P. RAJEEVE: Sir, what is the stand of the Government? Is the
Government ready to condemn it?

MR. DEPUTY CHAIRMAN: Anyway we are having the discussion on the
President’s Address. You can raise it then. ...(Jnferruptions)...
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ff SuqaTafe ﬁﬂﬂTﬂv_{Wé? | cannot ask him to say in a particular way.
It is up to the Government. ...(Interruptions)... ... (Inferruptions)... G Sil, @1
T ©, B I, g FAT off B 917 B F R ®E? | cannot direct him.

...(Interruptions)...
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SHRI RAJEEV SHUKLA: Sir, there is a very easy solution. The Government
can condemn the statement made by somebody, whose hame | am not mentioning
here, outside Parliament. They can easily condemn it.

MR. DEPUTY CHAIRMAN : But that is up to the Government...
(Inferruptions)...

SHRI RAJEEY SHUKLA: When his Government was there at that time, Shri
Atal Bihari Vajpayee sent a delegation for mourning when Mother Teresa died.
Certainly, all paid their respects. So, what | am requesting the Government is that

they should condemn the statement which has been made by the RSS Chief.
MR. DEPUTY CHAIRMAN: It is up to the Government. ...(Inferruptions)...

SHRI P. RAJEEVE: With the Bharat Ratna being awarded on her and being
a Nobel Peace Laureate, Mother Teresa became a Member of this House as per
the Constitution. So, this is an insult on the Bharat Ratha and on a Member of this

House.

MR. DEPUTY CHAIRMAN: Now you have made your point. Now,
Shri Pramod Tiwari.

Leaking of secret documents from important
Ministries of Government of India
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